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Compliance Report on Order of Hon’ble National Green Tribunal in 

Original Application No. 246/2023 (Satya Narayan Singh Versus Forest 

Department, Firozabad & Ors) 

 

To  

Registrar General  

National Green Tribunal  

Principal Bench 

Faridcot House, Copernicus Marg, New Delhi 

 

Subject:   Compliance Report on Order of Hon’ble National Green Tribunal in 

Original Application No. 246/2023 (Satya Narayan Singh Versus Forest 

Department, Firozabad & Ors.) 

 

Respected Sir, 

  In compliance of the Order of Hon’ble National Green tribunal in 

original application no. 246/2023 (Satya Narayan Singh Versus Forest 

Department, Firozabad & Ors.), Undersigned has undertaken the visit of site, 

looked into the grievances of the applicant and verified the factual position. The 

compliance report is as follows. 

 Firstly, undersigned has examined the documents of Range office of 

Firozabad and Divisional Forest office related to the present case. Upon 

examination it is found that from the same site 02 trees of Neem (Azadirachta 

indica) were illegally felled on 19/01/2015 by Raj Kishore S/O Bharat Singh and 

Ram Singh S/O Bharat Singh, Village Alhadadpur, District Firozabad and forest 

case was booked vide Range case no.06/Firozabad/2014-2015 on 19.01.2015  

and action has been taken. The case is under consideration in Hon’ble Chief 

Judicial Magistrate court, Firozabad. In the meantime, on 13/04/2017 the land 

ownership was transferred from the family of Raj Kishore S/O Bharat Singh, 

Village Alhadadpur, District Firozabad to the family of Veenesh Kumar S/O 

Chandrabhan Singh, village Alhadadpur, District Firozabad and in the sale deed 

(Bainama), it is clearly mentioned that 13 Neem trees were also present on the 

land (Annexure-1). 

In the present matter on 27/02/2023, Satya Narayan Singh, Village 

Alhadadpur, District Firozabad gave a complaint to the undersigned. 

Immediately Range Forest officer, Firozabad was directed for prompt action. 

Forest officials have found that 03 Neem trees were illegally felled and the 

stumps of 03 trees were found on the ground. Consequently, the concerned  

Range Forest Office, Firozabad has booked the prima facie Range case  

no.16/Firozabad/2022-2023 against Veenesh Kumar S/O Chandrabhan Singh, 

village Sauramgadhi (Alhadadpur),Matsena, District Firozabad under the 

violation of Sec 4/10 of Uttar Pradesh Tree Protection Act, 1976 and  the 
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guidelines of the Hon'ble Supreme Court's order dated 08.05.2015 passed in 

W.P. No.13381/1984 M.C.Mehta Vs Union of India & Ors (Annexure-2). 

Investigating officer in his report has highlighted that 03 Neem trees were 

illegally felled on 27/02/2023 by Veenesh Kumar and 09 trees were illegally 

felled in earlier years. The wood was consumed by Veenesh kumar S/O 

Chandrabhan Singh in last years without informing the forest department. He 

has violated the provisions of the Sec 4/10, Sec 4(B) of Uttar Pradesh Tree 

Protection Act 1976, Section 3/28 of Uttar Pradesh Transit of Timber and Forest 

Produce Rules,1978 along with the norms and guidelines of the Hon'ble Supreme 

Court's order dated 08.05.2015 passed in W.P. No. 13381/1984 M.C.Mehta Vs 

Union of India & Ors. Subsequently, on 20/04/2023 a complaint has been filed 

before the Hon'ble court of Chief Judicial Magistrate, Firozabad in this matter. 

The current matter for felling 12 trees is under consideration in the Hon’ble CJM 

court (Annexure-3). 

In the compliance of the order the undersigned has heard the grievances 

of applicant through letter no.3455/35-3 dated 20/04/2023, Office of Divisional 

director, Social Forestry Division, Firozabad on 21/04/2023(Annexure-4). In 

the statement of the applicant which he has given in his handwriting in front of 

the undersigned, he has raised the matter of disputed land of Gatta no. 793 and 

794 apart from the illegal felling of 14 trees. Applicant has been apprised about 

the action taken by Forest department on the illegal felling of 14 tress. Applicant 

has also been informed regarding the disputed land that he should approach 

Revenue Department, the competent authority to solve the land matter. 

Regarding the disputed land Sub-Divisional Magistrate, Firozabad has been 

informed through letter no. 3520/35-3 dated 26/04/2023, Office of Divisional 

Director, Social Forestry Division, Firozabad (Annexure-5). 

On 23/04/2023 undersigned has inspected the site of illegal felling, Gatta 

no.793/794 (Annexure-6). On the inspection of site, the Owner of Gatta no. 

794, Veenesh kumar S/O Chandrabhan Singh, Village Sauramgadhi 

(Alhadadpur), Thana Matsena, District Firozabad has appeared and inspection 

was done regarding the illegal felling by the Veenesh kumar. During inspection 

03 stumps of illegally felled trees of Neem were found on the site and no other 

stump of remaining trees were found on the site. The Veenesh kumar S/O 

Chandrabhan Singh has given his statement on affidavit (Annexure-7). In 

which he has admitted that 09 trees had got fallen in 2018, 2019, 2020 and 

2021 due to waterlogging and storm. The wood of the 09 trees was used by him. 

It appears that stumps of the 09 trees have been removed by the land owner to 

hide this illegal felling. 

Thus, from the above facts and circumstances it is found that total 14 

Neem trees had been illegally felled which is summarised as follows- 

(a) 02 Trees had been felled by Sh. Raj Kishore S/O Bharat Singh and Ram Singh 

S/O Bharat Singh, for which forest case was booked vide Range case 

no.06/Firozabad/2014-2015 on 19.01.2015. 
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(b) 09 Trees had been felled illegally by Veenesh kumar S/O Chandrabhan Singh, 

which he has shown that they have fallen due to waterlogging and storm in 

earlier years. But as per the Section 4(b) and Section 5 of the Uttar Pradesh 

Tree Protection Act, 1976, Veenesh Kumar S/O Chandrabhan Singh should have 

taken the permission or intimated to Forest Department to dispose the fallen 

trees. The investigating officer in the Range case no.16/Firozabad/2022-2023 

has found that these 09 trees have been illegally felled by Veenesh Kumar S/O 

Chandrabhan Singh and during site inspection it was found that he had also 

removed the stumps of these 09 trees to hide the illegal felling.    

(c) 03 Trees had been illegally felled by Veenesh Kumar S/O Chandrabhan Singh 

on 27/02/2023 against which Range case no.16/Firozabad/2022-2023 was 

booked and stumps were also found on the site. 

It is submitted that Forest Department has taken prompt action and 

violations have been registered under the Uttar Pradesh Tree Protection 

Act,1976, Uttar Pradesh Transit of Timber and other Forest Produce, Rules 1978 

and guidelines of Hon’ble Supreme court’s order dated 08.05.2015 passed in 

W.P No. 13381/1984 M.C.Mehta Vs Union of India & Ors. 

 It is humbly submitted to Hon’ble National Green Tribunal, Principal bench, 

New Delhi to kindly consider and take on record the compliance report. 

 

 

Yours Sincerely  

 

 

       Vikash Nayak 

       Divisional Director 

Social Forestry Division, Firozabad 
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Site inspection of Gata no. 793/794 on 23/04/2023 under direction of Hon’ble National Green Tribunal, 

Original Application No.246/2023 (Satya Narayan Singh Vs Forest Department, Firozabad & Ors) 
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